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The morion was adopted
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CONSTITUTION (AMENDMENT) BILL*

(Substitution of arttcle 168 and omissin
of article 169 etc.)
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JUDGES PROHIBITION ON HEARING
IN CERTAIN CASES BILL*

SHRI A. S. SAIGAL (Bilaspur) : Sir, I
beg to move for leave to introduce a Bill to
regulate the procedure for prohibiting
Judges of the Supreme Court or of a High
Court from hearing and deciding the matter
in which they are biased.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to regulate the procedure for prohi-
biting Judges of the Supreme Court o
of a High Court from hearing and
deciding the matter in which they are
biased."

The motion was adopted

SHRI A. S. SAIGAL : Sir, I introduced
the Bill.

17.29 brs.
HALF AN HOUR DISCUSSION

Impact of Increase in Fourth
Five-Year Plan

SHRI S.5. KOTHARI (Mandsaur) :
Sir, the decision to increase the public
sector outlay by Rs. 1473 crores has been
taken under political compulsion. The
reduction of Rs. 1016 crores in private
sector outlay would appear to be a sop to
the redicals in the party who were pressing
for such a reduction. The Important point
is this. We can have a larger Fourth Five-
Year Plan, But then the matching resources
have to be found. The Government is
uoable to spelt out from where those
resources emanate, where they are 10 come
from, would I think, this amounts, to an
exercise in planned fiscal recklessness,

It appears that the Planning Commis-
sion has learnt nothing and forgotion
pothing from the their experience of the
Third-Plan, The outlays had been increased
considerably and the country experienced
considerable inflation. Inflation is the most
insidious form of taxation. It adversely
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